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(2) «Additions shall include, besides the other _

elements. defined in sub-section (1) of section 2 of

-the Act, the' marital condition of the person -

described;

(8) « Form» means a form appended to these rules;
" (4) <«Indexy means an index’ mentioned in " sec-
tion 55 or rule 26; g e = o

{5) «Inspectors means an Inspectof‘of Régiatra—
tion Officés appointed under section 8; - °

(6) «Register books» means the books kept under

section 51 and includes additional register books

opened under rule 7 and supplement to register book .' .

no. 1 opened under rule 8;

(7) «Schedulé» means. a schedule appended fo

® «Sections means a section of the Act. -

o '..“"-‘L-ané'Uagés Récbgnfz’é& I i ¥

8. Languages ‘in use-in the District: - English,

Hindi, and Marathi (written in - the Devanagari
Seript) and Konkeni.(written in Roman or Devana-

gari Script) ‘are deemed to be the languages to be

commonly used in the District of Goa. -~

- A Territorial Divisions .

4, ’Ierrito;;ia:{'ljivis_ions for pl_lrposﬁsofrs&:aéﬁou‘ﬁl.j—i-_‘ e
The territorial divisions recognised for the purposes: -

of sub-section (3) of section. 21, shall be the district;
sub-district, taluka, township,: panchayat and village,
wherein ' the -immovable property affected by the
document 'is situated. ' :

V. Office Hours

5. Hours of accepting documents ordinarily and in
case of emergency. — (1) No document shall be ae-
-cepted for registration at any registration .office
unless it is presented during office hours on a work-
ing day and at least ote hour before the time fizxed

for the closing of the office. 7

(2) Notwithstanding anything contained in’ sub-
-Tule (1) in.cases of grave emergency, the registering
officer may ‘accept any document for registration at

S s [

i i i ivate residence, or the private
is office or his private ‘I_*es;dence, or the
?esidence_ of same gerson ‘other than himself, at any

"~ hour on any day. In all such- cases, a Sub-Registrar

shall at once report to-the Registrar to whom he is

- gubordinate, the fact of his having aéCEp’_ceﬂ a docu-

ment for registration and the reasons for his doing
so. ‘ Iy
V. Books and Forms

6. Forms of register books. — The register books

' Nos. 1 to 5 required to be kept under section 51,
; i,ic;]l'be in Fo%s A, B, C, D and E, respectively.

. 7. Opening of additional regist‘er.bpo}rs‘ for docu-
ments Iii?t%:pa,reé’l on printed or lithographed forms and .
manner in_which copies to be pasted.— (1) Special
volumes of register books Nos. 1, 3 and -4 (in-the

- _rules referred to as the «additional register bookss)
. Eﬁ;‘f‘ ng eclgened in any registraﬁonéoffme, where

‘documents prepared on prmted oa' hthogra.phed forms
gre presented for registration by the ‘P_a,r-tleg or are
drawn up: in the office. The additional fegister books
shall be in the form of filé books with nunibered

' butts and shall be jn the following form namely: — |

(Spagce. of- _ Column’l . - {Space for
t(yjipd?iig) . «Serial mo, of docu- - pasting
T ment» (with- notes printed

© . of erasures, interli- ' form) -
- neafions, blanks .or et
alterations under
rule 48)

“.{2) The copy of each such document with endor-
sements thereon in the original véquired for entry in
an additional register book shall be made by filling
in blanks in the spare copy of the form of such do-
cument supplied by the parties or by the department
and by copying the endorsements on the spare copy
or on a separate sheet of paper, when necessary. Each ‘
sheet of such copy shall then be pasted on a separate
numbered butt in the appropriate additional register
book and the registering officer shall write his sig--
nature and the date, and ‘shall affix the seal of the
office, so that both signature and seal may be parﬂy :
on each butt, so uged and partly on the sheet pasted
thereon, : e .
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and all other fees, fines and moneys recovered by.
the registering officer, shall ‘be brought to account.
in the Cash Book every day, and the registering
officer shall sign the same in token of the corvectness
of the days tobal. ' .

13. Register of powers-of-attorney. — Every regis-
tering officer shall keep & register of the powers-of-
-attorney authenticated or aitested by him under
section 33 in Form I The entries in this register
shall be made for each ‘calendar year.

14, Forms of memoranda under sections 64 to 67.
— The memoranda of documents required tobe made
under sections 64, 65, 66 and 67, shall bein Form J.

15. ‘Manner. of certifying and verifying pages of e

new register books and the simultaneous use thereof.

— (1) Every officer shall certify under his signature -

on the title page of every - register book. issued . by
him, the number of pages act ally contained in such

boolk as required by sub-section (2) of section16end

shall ‘also note the date of issue thereon. -

(2). Bvery registering officer on receiving a DEW

‘register book shall. count its pages amd. satisfy
himself that theirnumber tallies with that given in
the certificate on the title page. If it so tallies, the
registering officer shall certify to that effect on the
title page and nofe thereon the date of the certificate.
If the number does not so tally, he shall return the

register book to the issuing officer for rectifying’

the error. The registering officer shall note on every
register book received by himi-the date of its receipt
by him under his signature, and shail take up the
books for use in order of their receipt; :

Provided that when the volume of copying. work
is great, two or more volumes of register books
Nos. 1, 3 and 4 may be used simultaneously. In such
case, the use of the register books shall be regulated

according to the regulations made by-the Inspector

Gensral of Registration in this behalf.

(3) When a book is written up or completed, the
registering officer shall examine it and certify at the -
end of the book that the paging is correct according
fo the certificate on the first page. If any .discre- .

_ — 45
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(2) If the delay excededs one month but does not
exceed two morths —mpt exceeding 5 times the
proper registretion fee; ' - ..o o 0

3) If the delay exceeds two months but does not
exceed three months — ‘not exceeding 7Y times the
- proper registretion fee; . i SO

(4) If the delay -exceeds thrge months. but does
not exceed four months — not exceeding 10 times the
proper registration fee. - Tl <
Note. — This rule does not affect the Registrar’s
discretion to impose a smaller fine than the above
maximum, - under sections 25 and- 34, in suitable

7 7 '::[-j_{...."-jndéxe;i 4 i g ek
© 25. Language in “which- indexes to be, prepared. —

2B Forms of indexes under section 55.:— Indexes.
M, N, O; P, Q'and R, respectively. = . . -
27. Manner of -preparing  indexes. — The names
" ghall be indexed under the initial letter of the first.

name. All prefixes and suffixes denoting rank or occu-
. pation . shall ‘be. put into brackets and shall not be

taken intoconsideration for the purpose of preparing: = -

indexes in mlphabetical order. - - .

28. Manper of :inﬂéxmg'-&oéﬁxﬁents. - {1): Al'ldocuu
ments execuated by or on behalf of -Government shath

be indexed under «Government». . g
(2) A document executed under the authority of

a power-of-attorney shall be indexed in thé mames.

of both the principal and-the attorney. A document
executed by a guardian on behalf of a minor shall be
indexed in the names of both the minor and the guar-
dian. A document execited by or on behalf of a

. Company or Corporation shall be indexed in the
nameg of the Company or Corporation; s the case.

mey be. o L ,
(3) In the case of certificates of sale, index no. I

shall be prepared in the name of the judgmentdebtor..

* book

 sepa

1 S

" 29, Manner of indexing entries of memorands aw

copies filed under sections 64 to 67 and 89 (2), (4)}

(5)_and_ (6).— The index entries of memoranda o
copies filed under sections 64, -65,-66, 67 and sub-
sections (2), (4), (5) and (6) ‘of sectien 89, and

. statements of land acquired under the Land Acqui-

sition Act, 1894, shall be made in the same indexes
and 1_n:,t_he Same manner as entries concerning dogu-
ments entered or filed in register book No. 1. '

’ 30 Baté of iégis'tration- to'be entered in Imiéx%"
In entering the date of registration in any of the
indexes, the date entered on the certificate of regigw
tration under section. 60 shall be taken to be tho

- date of registration;

Proyided that in-the. deke. of ‘doctmeitts fled
) .- P o o S i 5 ‘ed m
e ___.(.3}.,Of.ééiﬁﬁf'-:%mtﬁ,_fﬂed.'--Hm}i&i-':i-éub-jse‘f:.ﬁbn (1)t
-{3). .ol section 89, the date of their filling shalk
be taken to be the date of registration, . "8 Shm

wd

paring ‘different. Indexes. — (1)t

eral executants of a deed, a/
shell be made under the names of eaché
roper alphabetical order in column 1 off

of them in
indexes o Landa 0
(2) Tndeses xios, I and VI shall be prepared town/*

- village-wise, ‘one .or .more . sepdrate sheets bemg’

assigned to evéry town/village. Tn the case of :
towns as a Registrar may in his discretion aeglagg
to be large towns, separate sheets shall be used for-
each Municipal division, ward, quarter or street. -
" (8) In the casé of city surveyed areas, an additic.
el index no. 1T shall be prepared-in. the Spacial st
form, namely, Part I of-form N, a separate card
being used for each city surveyed property. '
32. Binding of Tndexcs.— (1) After the dose of
E}Eeh%eagf_fiehg;Subeeg;st;ar. should send the ii:?dé'xggi
Aty _Lce. 1;0 the -Reglsiz'aml e for being bound intol:.
(2) Before forwarding his indexes to the Regis-

. trar, the Sub-Registrar should see that 1o ervors oo

committed and in token of this, attach ificats
at the end under his signiture and date,ifsiﬂggﬁg‘
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1“11 manuscnpt

“ing officer may not coneem huns ]f

B2 —

tion - 38, .as the case may. be on being paid his
g ellmg expensae, sha,ll pass 2 smular reee:Lpt -

39, Fom of foo endorsement — (1) On receipt of

the fees, the reglstemng officer shail endorse on the

document the following’ norte namely —

Reeewed fees for-— - i
Re. Ps.

_Reglstratmn b e

Copying (£OLIOS) vvvveierinrarminnanses

Copying endorsements ...............

Postage .....coceiviaeinnins v

' " TODAL i eenss N Rs
' g ‘A B.

glstrar or Sab Reglstrax

:* (2) "When the fees for any. other hotms mpecified
‘i‘n the form «T»' a:re lewed ‘l:heee 1'tems sha.]l be noted

yfﬁptmg a doeument for

“Hiecepting any . document forT
’Wlth 11:.‘3 valldlty,

hut shall aseertaan i

. % (a) th,at it 1s properly stamped

. {b) ‘that it is presented mthm ‘the pli%‘cnbed ‘tlme
end in the groper office; <. .

- () that it-was presented by-a compel,ent persen

Ad) if:it relates to immoyable property, that it is
not open to objection under séction 21 or 22;

- {e) if any document is in a language which he
doesnot understand that the prowsmns of section 19

~ETe comphed with;

(f) that any mterlmeatlons blanks era,sures or
afterations appearing-in. the document are attested

By the signature or 1n1t1als of the person or Persons: -

e:iecutmg the:same as required by section 203

20l (g) ‘that the. dates-of execution- of the documemt
4 written according to mone than one calenda'r, tally
) eachother RS

«A2) If on p: resentatton of the doeument the feee
Qx;es“nbed Ainder; gec tlon 8 a_re ‘not paid on demand-

\)

|

i

\

58—

the registering offmer shall refuse to register the ,
ﬂcrcument :

4., WlthdraWa,l WIlen a]lowed —A regqfsrt;armg
officer may, before -the admission of any of the :
_executants is recorded, at the reguest in writting of
{the party presenting the document - for reglstra.tmn =
allow him to. mthdraw the same. -

-42; Proce&ure when a ‘document is not properly
stampeﬂ- i (1) When & docunient, which ig not duly
eta:mped 1s pregented for reglstt‘ation and the regis-
bermg ‘officer impounds it under the Indian Stamp

Act, 1899, he shall not forward the document to
the Colleetor until the exeeutant or executants dppear
before hlm for the purpose of -enquiry under sec-
*until - the- expnratzon .of “the period -of
ths specified in section 34, whichever is earlier.
'I‘he ‘endorsements under rules 35 :and’39 and-section
B8, shall be- ‘madé on the, document. before it is sent
to the ‘Collector but it shall not:be copied or certified -

made under rule 35 rthat .-;uch deeument is 1mpounded £

| wunder section 33 of the Imil a0
Sl s ey te'tement & Stamp Act 1899 and

‘(3) The'Peglstrar or the Sub~Rze is

] trar
order in writing, delegate the duty. gf necurgzg, tﬁ?;
iﬁit:fagé‘}t utider sub-rule (2) to his principal minis-
off:ce mer _or any other smtabl-a person of his

43 M.eﬁe of’ wrmng eudorsements and certificates

_when blank “space-is:insufficient. —— (1) Every docu-

ment admtted To-registration shall provide

Eﬂa&%’,—_’, for . wmﬁﬂg sendersements ungec{' secﬁ?ez?éa%g

gn 8 arid the certificate ‘under section .60, If, in

c’11}(12;:,.{1 céase, the blank space on.a ddcument is meuffl- ‘
t: for- wm‘i’ﬂmg endorsemenits, . am :extra  piece of

* ‘blank papér shall be firmly gumined on or a,pttach od

0it;’ S0 5 fiok bo overlay any of the matter mgmai[el

Wn"bﬂen in ‘the dmumen;t and. th-e registering offﬁeeg
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-under Tule 36;

qule 35; -

oor «blank», as the case may be,

56—
mn 2 of register books Nos. 1 and

“he copied in ¢column
_4 and in‘column

3 of: register book No: 3, namely. —
(1) thé serial -m:{mbef endorsed -on the document
5) the preseatation endorsement referred to in
_ﬁﬁdorséﬁeﬁt undarrule.‘-}g, % 3 g

(3) the fee S
(4) the endorsements iinder sections 52, 58 and 59; .
(5) the in's',cr'iption_endors_ement under rule 69;
(6) the certificate tnder section 60, in the order
4n which they appear on the document. '
48 - Manner’ of moting_ inberlineations, ete., and
wiiting . marginal notes. —= (1) ‘Any interlineation,
blarik, erasure, or alteration i documertt presented
for registration‘and in the ‘endorsements made on-it-
_shall  be copied into. the relevant ‘Tegister book:
Smaiily as théy appear in the document and in the

" “Flank, -erasure’ Or. alterstion ‘shall 3
‘the follow-

column 1 of the Telévant register book in
ing manner, hamely: — Gl 0o i R
(@) in the case of an- interlineation, or alteration
.a single mark «X» in red . ink shall ‘be made Over
it and a similar mark «X» in red ink shall be made
im column 1, against it and -the word «sic> ghall be
~yritten in the said colum:n':ajfter_mebmai'k;' 5 ¥
(b) Inthe gase of an-erasure of blank, two marks
«XX» in red ink, one‘at ‘each end of -guch- erasire
“or blank shall be made and similar mark shall be.
made in column 1, against it and the word ‘erasure»
shall be written after

such marks. All ‘such notes shall
“initials of the registering officer. =L
(2) The same procedure shall be adopbed in the’
case of copies granted under section - 57 oi those
‘forwarded under s_e’ct}éns_ﬁ&'_ﬁﬁ;sfnd 617. . fors e
~ 49. Manner of copying - endorsements inf¢ase - of
Jdocuments Tunning -on more than one page. — If the
copy of & document occupies more
- register book, the endorsements on the documsents
-shall be copied once only,
. serial number, which shall beTepe

ated on everyipage:

be attested by the

than one page of :

with the exception of the

-+ make the endorsement «read by mes

BT

Tﬁe endorsements sﬁa.]l in S

Th 1 l in no case be copi -
; _ﬁdghgj the copy of any document otherps:‘i[znlgﬁg ]
y Which they relate. IT in the case of any docum 3
% ﬁgg;{es of the endorsements in column. 2 c?; a r:n; G;Ieg

. é:xtend lower down than the spacé-oecupigdsb
e Dy of the document in the column in wh'cg

e hm@t is copied, the blank space left in 1::l.h

_ column’ shall be cancelled by cross lisneg

=

in ink being drawn over it.

= 50. Compa,rin .

ey g and attestation ies i :
for bouks, endorsements of copying, reading sad
& paring hOW-;‘.tD‘. be maae, manger ydf noﬁngg' :]Illg

' . attesting § e :
oStng interlineations, efe, delegation of duties of

attesting copies of documents, efc, by Registrar
o strars

. snd.- Sh A 3
; __.:?P‘__]S_ﬂ_b_-Regls_tra,rs__-;_(l_)' When the copy in 4 re-

" Book has been completed, it shall be carefully

omipared ‘with the: original ‘and the eopyist, -the

- reater:and the comparer sh
- reader-and the comparer shall, - o i SEEL
* “below hecopy the Words «capiod by mes. veent ne

«Compared by me> and shall attach their -

s thereto;=-~

ot & W el"ethel‘e R L eadar .
-comparing is done by the Sub#R%gii,gali} him-

elf by «eye methods it shall not be necessary to

.

- {2) The registering officer shall then certify und
hall then er

E'ESV’ﬁgna-mr‘& that #t-is a true copy

cketed ‘in- red -ink, attested by the registering

Yofficer. o side; cc utive
lcer-on each side, consecutively numbered in red

~+ink, and classified un

o iAol C. fied unde

- tioms; . : ; T the categories: i ;
tions, -blanks, -erasures, and Iteraﬁo‘n ! interlinea~

. below s — -

S8 _L','ﬁ-.‘-‘e"%gis’ﬁé_l"iilg_ officer), ..

{4y T n of certi
-+ {4) The f,o;‘m of certificate shall be as llustrated
v . R : % 7 i .
... «True copy» . -

+ Number of mistakes: 8 (eight)
Y i) and (7). interli el ' |
“blanks: (4).and (8 erlineations;. (2), (3): s

o, {(4).and (8) erasures;_.(’éj _alteragtign a(?ritlgii

Registering officer
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(2) These endorsements shall be dated and signed
b‘y thel'ljegi_st_er_ing' officer.. '/ Tt ' - :
" (3) The copies of maps of plans shall be attested
by the signature of the person executing the docu-
ment or their authorized agents. .« .-

55. Return of ‘documents  to parties in person and.
by post: — (1) ‘When after the registration iy com-
pleted and the document is returned under section 61,
‘the registering officer shall obtain’ the signature of -
the recipient in the Day Book in Form «Gy in ‘
nowledgement of the receipt of the document. The
receipt -given under section b2 and produced by the
recipient shall then be_‘ryeturned te

the date ©

thereon and the endorsement is initialled by the

Registrar o1’ Sub-Registrar. or by their principal mi-
officel” . ot
(2 When @i perso

registration: signif
“should be returned
him under section 52 shall bea
_the document. will ‘e returned by post end such
endorsement may be initialled as provided in sub-
-rule (1). The -document “shall, when it is returned
under -section 61; be returned ‘in @ registered cover
with- & form. of acknowledgement. - The registration
receipt granted by -the:post office and the acknow-
ledgement -of the r_ecipi_ent,"When'i'eoeirvged, shall he”
separately filed and their numbers shall be noted in
column 13 of the Day Book. i

yrish that the document
by post, receipt-given to

56. Documents which _
unclajmed documents to be hung up-. Notice to pre-
senfter or his ‘mominee, if amy, for unclaimed doct-
ments and pranner ‘of sending it.=— (1) Documents
of which registration is not complete and registered.

documents pending delivery, shall be kept separabe.
(2) A list of d siiments which have been registe- '

red, and have rema.ined unclaimed for more than one
month from the date of completion of registration,
shall be hung up to public view in
office of every regist ing officer.

by 'the.recipient after -
if the réturn of the‘-’docufxﬂent is endorsed

. misterial officer or any other suitable person of their -

presénting. & document. for

“poar an endorsemnent that

are Lept separate. List of -

Form <S» in the - .
1ot possible on the next followin,

. (3) ‘e document remair .
graii%ﬂﬂl‘:month after its fega.}lslirg,amqalmed for. one-
e
. such m’oniﬁ]’ on the day following the last g
péerson whe 1 issue @ notice in Form . «V tay of
i any, infdfﬂgs Elfl?‘?d the document or hi'sil =
a further Pﬁl‘i'odg _f'lIIl that if it be not claimédgﬁh‘?e,
-IIOtidé,—'éh E"tr i g - one month from the date of 13_-[1-
T&ble Of F‘e-gg & : '31? ?t th-@_‘]_"ateg PresCribe = PL*t‘D‘e
Jerishie et Sroourioed. tnder seti 2 a0 Thes
ihim ‘,‘Se bEfOTe S]J.Ch d{)(,‘.‘[unent g lon 78 ShaH be
4him, Such motices shall be sent by pagt T 10

Pl g.;I‘hifS‘,‘of._COPY,Df_r@sqns P Ca—r,

t0 a1 applicant wnder sections 71 and 7
ot e, in‘register book no
unient of wvhich registration has

to he given
76 shall be a.

P Iipy'()f O_I'ﬂer pa,sged by Reg—_ls i

or.application to -be. sent: to Sub frar on appeal.

lica asséd by @ Registrar :
iation shall besent o the Sub Registras sgaing;
ment; of" the réeasons il ler, with a b ”
shall be copied by the SupRedier: caseof refutar

.ﬂ:ie: register book Nofzsub_RiagiStFar in colium -

g © Xi Returns and Accounfs gar

tio’ll or aftel‘ T o
el Tegis--
used, the regis tering -

2 relating to |

-Registrar . and - o
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XVl Transiﬁon’al

69. Untﬂ a dsrectmn to the. contra.ry is given by
the Inspector General of Registration, a registering _ -
officer shall at the time of registering any “transfer
of immovable. pmperty, which has been. deseribed
under the «Codigo de Registo Predialy endorse on the
document whether -the tra,nsferors name has been
inscribed as the owner. of the property in question
and a note as to the nature of the endorsement shall

be in the entry in the index relatmg to that tran-
saction.
P. B. mGmtasubmmwnwm, Inspector Genera.l of
Raeglstra,tlon. .
Pa,n;[lm, 1&, November 1065 . i
W2 e ’I‘ABHEOF F;Ems'

mﬂ;am Reg';sﬁraﬁml A.ﬁt., 1908

| The- :E-oil]Jofw‘mg ﬁa’bﬂu;-, lotf-ﬁe'es"qpmapﬁmd ‘by t?me Govemmemt
of Gog,” Damen and Dy, o’ exer e_ofﬂrepoWamoomfmed
by sdation 8 of . the Tniam " F ration Act, 1908, (XVI of
1908) Gn dts application- o th niﬁ:-TemwbomyorfGUa,!E-
blnshadasmq :rrednby édtnim?@ leith'e' liAJ&t

A-—-—-Tabie of Fees

1. (1} TS’ tAmthuIe sham a:gpa'y o lhhoﬂae ldmum'anfts I:m wmach
ragnsmmom fed s leviable- on .an. ~ad valorem Scale on fthe
argount or valw: wof the- mmsndmtaml or of ‘ﬁhse praﬁ)anty to
waihdich: ‘Ehsa do&aumem:t, mlra.rtes.

“(2) The meg*m’um‘ﬁmn fea. rm. .the fﬂlﬂormug dumaumm'hs s:haﬂl
be levied on ar ad mﬁorem slcaﬁ.a oum“ﬂlue.- m‘omnt or value of

e uomsﬂd.eﬂra.‘tﬂum.
Ach!cnwﬂ:adgemmr I(mott “being of dhe. u:lashuwe degeribed 0

Amticle TIL), Agresment fior consieration (see Note 6,

Ammzmty Bunds {sze Note: 5, A:Wandx, Bond, Bill of Exchange,

- Bill 'of Shle, Lease (see Notes 4 and 7) ; Instrasment of Aﬂsugn—
mment, *Ocmmeyﬁ-'nce, Mou*tg‘ﬂ-g‘e (o2 Motes 3 md 2 below),
lidase for consideration  (mot being of fhy !
Amticle TII), Scale, ’Imusfuar, any: nc:emtnﬂuad icopy of a..dexcme
or, m-d.err of Court, - '

(13} TThe mgwtramm fese' on
‘n@ Mwannammdwmmalemm
bhﬂeu pmpferty = ;

ﬂomposutmon—Dw& G:.rﬁt, P‘antmtﬁm

nerghip-Deed, Sefitlement, “Dedlaration i Trust, Release: orhheu'
than one rﬂa;lﬁm]g arider *(2) -above or Arbﬂtﬂ:e F127 1 A

ihs, :Bwlﬂﬂwtmfg dmumemts shall
amnuut. or va;l.ue of

* give gollaberal apiliary sor

(syaeNubesbeﬂﬂW) Pa'ﬁf-
_ or: BE“U‘IWY'W w&y‘ﬁf ‘ﬁ‘m'er Wmﬂncw iwﬂ]rem&mam‘mmmg

— 05 —

{4) The ad velorem scale whall be; —

(a) If the amount or value of fhe eomsi
delration

B or of lthe
se&pggeg mgh sfmdh. mﬂbnmmr‘ lr*e:latﬂs i wihovlly EXpres-

2 . : Re P,
Whan'tﬂmmmtm'veﬁmed' tiot %a.e'

) oS riof e g R, -

Wiheny #he ampuntt jor valie: nemceads Ra; 1121;. but dfeg =

vwii.of‘t exceed RS, 25:0 o g S S RS o T mte i
W?f;t; mﬁtﬁmueﬁsdo Rsﬂﬂ?ﬁﬁtdﬂ?s . 7-’50
wi‘i.i fﬁé’iﬁioi‘; wiﬂaumm S 1%0 e oo
: Wf?mg;ﬁ;ﬁimﬁﬁ%mmc::d@mmm bmdoﬁs ..1'-7~5u
E!eids‘ E‘G 130100 Ibﬂ.l't IdH)ES-

m Exce’evd ‘Re.: 350{)_' ........................... 2750 ,
E ! masa@c;ﬁe 13900 bt ﬂuo'éir, Lk
Wheu‘-theam 2. 4 Rk
W;gth Wmﬁt wmm 000 b g 28650
m Wﬂwe em ------------------- K
| not sexeeed Rs. 5000 - wadSRS4500 bmt gl
Fogsefvemr Rs. 1000 .01 paa:t thiereof mmcmm T
5000 ------------ .l.-i-_- --------------- l“--i-. ---------------- e 3"’50

Iy e such amiotit v Vel '
o g only partly EX.er" e E
1fiarm;e ad ?dlorm feg as ehove on the emmmym vwﬁfd{h?he
expressed end em additional fes of RS, 10/ | oD

“(e) T such amuu:eﬁ: o value s pot expressed at all; a ﬁx@d-

'_ :ﬁae of Rs. 50/-;

Nﬂt@ 1-——’ Wiheine pJDpfﬁlty ﬂu&}f et o a, mlom aig@ ﬂﬁl ‘S-Oﬁfci to
tg
the ATVOT bga—gae the: Dﬂ.ﬁﬁaIBlD]Bel bﬂbwm e prurehaﬁﬁ micney

1d the amount of tlte mmbga.-gvemaﬂqpec:tlof which fee has

S i o oo 2 4 st of o
: el &

is wméfg itior e sa.tnscﬁa.dtmn %f the: ’I'E@melg ﬂgggagf f":gg

bégn - fact of such registration is

il | £ ; f
oibed fin -mee deed of..saﬂe. Whiens thheme s mo difference betwesn

‘the- punchase money and . e
loviable hall be RS, 1-25 P, mm T TNgHE. voe S

Nome 2, The fen leviable upm B Gocument purpoTting
I
edditional or substituted se‘eunity,

®
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Note 10.— (1) Im the case pf docwnents pumporting .of
operating o efféct o contract for Phe sale of immovable pro-
perty, and: » J : o Tz

(a) mot containimg’ a recital dhat the possession of the

property hias been delivered to bhe person contradting

“ie buy, emx ad walorem fee on the amount or value of

fthe purchade money subject to he masimum of

;Rs. 325 P. shall be dhanged on ithe document. A

- dcument - plinporting cr openating to effect 4 sale of

the said property ewecuted in pursuanee of the said

wontract shell be subject ko em ad valorem fes on the
amount or value of the punchase money;.

(o) wcontaining o wedital that the possession of ihe pro- .

perty has hgete‘u:: delivered to the person contracting to
buy, an od valorem fee on the amount or value of
the punchase money shall be chamged on the document.

| The Wecument purporting- or operating 'to ftramsfer

- by way. of sale the said property executed dn. pur-
- suanee “of 'the seid contmact shall be dreated. as &
- supplerientary: docwment - 2nd shall be subjeet to an

ad velorem fes on the armourit pr yalue of the purs

. chase mongy. subject to a magimam of s, 325 P.

. {B)-Bxcept s -otherwise provided iin this Aiticlé, the prio-
visions of clause. (1) shall, so far as may be, apply o docu-

ments’ wihich pumpiont 0. be or ito ‘operalte as agresmenbs for
thel fransfer of any wight, title or inberest in fmmovible pro- -
perty,” otherwise tham by way of sale, and to doctments which .~ -
{puriport on operate o effect such tramsfens pnd-ane executed

in purstance of such dgneements.

Note 11, —No fee shail be payable in respect of the regis-
tratjon of a document relabing to immiovable propenty which
hias already been registered in a wrong regisbration office
and oo, whick proper fee has been paid under this Article.

. Note 12.— No fee shall be chargeable 'on mmortgage deeds
‘execubed by Govermment Servants in (Qivil or Military serTvice
for sseuring repayment of advances received from amy Go-
wernmment for the purpose of construching or purchasing dwel-
fimg hiovses for fheir owe wuse. o ;

IL. For dhe registration of .a. surrender of a lease, — The
same . fee as for the leage surrendered, if the same doss not
excegd Rs. 10/-, othemwvise Rs. 10/-. g

T, Thils Axbicle shall aipply o Gocumnints on wiith fee,shall -

be caltulated wmecording to dhe od velorem scale in’ Anticle T
subjett to B certain woaximam, - .
Reghistration fee. weleulated wocording te the od valorem
-seale subjent to g miaximum of Rs. 10/~ shall be levied on the
following: documenits: — 21 o

Document which sicknowledges terely the payment of fhe

consideration for soma other document whith, s also regis-

tered; Document which acknowledges fhe veceipt of the con-

sideration expressed-in = previous Tegistered docusnent but
‘ot paid Bt He time o it exseution of such Gocumenit, wheve
full ad veforem fe¢ has, under Article I, been levied in res-

I

Deet of sueh previcus document; Retbnveyanices and relsases
exeembeld on the extimiction of lMens in montgages which are.

. PTeviously regh emd on wibich full od walorem fees have
been leviag; Doewnents acknowledging the' receipt of instal-
ments on geeount of montgages which ame régistered and om
wilieh Full ad pelorem fees has been levied; Revooation of

© Trast or Settlement (see Note 1 bellow) ; Diplicate or Gupli--
Labes presented for Tegistration with the origival document
or documents on the same day; Duplicate or Duplicates not
P_mesa:m& for megistration with the wrginal Gooument or
i on the same Gy but on-which neference to regis-
fratlon of the omginal document or documents s quoted; |
Release executed in pursuance of some other docurment on
wihich full ad valorem fee in Amrticle I has heen paid (sce

" Note 2 below),

Note 1. —The revooation of Trust or Settlement mentioned:

- An ihis Article s one executed ini pursvanice of a2 power o

- mewoke - Teserved dn ithe original reglistersd desd of Trust o
Sefilement end o partial revocstion of Trust vr Sebtlerment

. éxecrutesd,bﬂmwﬁasfﬂﬁm'_m-pursi;aﬁcé“n&ammmem- :

Note 2.— Release exeouted fn pursusnte of another Bocu—
-Enent, inicludes’ melease by triusbess 8. favibur of. bemeficiaries
am:ﬁ vce wersa, release by, seftles in famiour of satilons; releage
by ‘benamifar in favour of meal owners snd docurnents of o,
. Note 8.—Tn tase of o release the amount or value of the:
Lemest -on claim released will always be Hhan the. amount.’
o valie of the property over which thel dlaim ls releasad, Tn
such cases if ithe amount or velue of the consideration: for-
thhie “ra{l.'wa&" s mot shown, ttie registration fee shall be levied. -
according o the od valorem scale i Ambicle T. but subject
E‘[o -@1 (r:}e;za:)nwn of ithe amount of fee chargeabls nnder Ambi-
B By e HE T T T % J

IV.. This Anticle shail epply to dbcuments on which fixed
Jfee s to De levied, d -
b fixed registration fee of Rs. 10/- shall be Yevied for the

', reigistration of e followting documents: — °

Power of Attorney, Writing of Divéncenent, o, Certificate

. of ‘Helrship, Guardianship, Aldministraltorsiip, or Bxeeufor-

ship, a Notice of pendency of a suit ér proceedimg . referred
o in section 52 of the Transfer of Property Asct, agsz, Revo- ,

- caltion of Tirust or Settlement (see Note 2 balow), Dissolution
- of Pantmenship, Agresment of Pre-emption in e partition desd

or in 4 lease, Appoiutments of property, Adepbion de ey

ration of Trade Marks, Deckatatinn, Apresbent o ool
where armount or vae of consideration s now Shown, Doo.
ments wihich do not fall within eny ey At e “m“‘ﬁrm i
Talble, ? . : h = =%

. Note, 1. — Where ab- 22 valorem. fos on e - ™
el swch Trust-desd relates has once heen paid mnpmmt_y N4
gistration of @ doed WPlNE & body of Trustess for the
manggemeant of any: LY, end v subsequent, deed appoint- ‘
‘imig one or more Trustees i Addition o or i place of some
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XVI. For vegistrabion of any 130(1) + 6-00 in sddition

P

by 7 s e
reigistrable hy & Sub-Registrar -8 PEE N0 Chrmer being 8
to whom. He. is supordinate, . oWinE 1 doeiment, or by B i, : I
o . Wi _mpc;esettgte@_ by sudh docix e -wihole or.in pamt. fees leviaibde under this Articls by himself

: -Sewtipn (12) of section 61 of the Awt) witthin
., .. one month from the date of “the presciibed
I w3 notice for every day in the second month from
o N the ‘date of ‘notice until such document is
s © cledmed ..,...... e e e e i Vi e s 0-05
Do. . do.  inthe third month ... ... 020 -

Exira or A‘;dd-monul fees .
“idocunn
tho oTAmATY-
foa.
g o ooument propert h R i . it i ok
Note, Wi i rogistralion of 4o SOUTL Fobirr Y . ini ki g Mt the asimn 162 poyette umde
i ‘Provided also that o Registrar may, in his discretion, remit

_by & Registrar under gection

ty bo fthe transaction reD ¢ Enelish Lan- iad pam. % .
s b itie Sub-Registrar's Wﬁﬁfﬂ bpgemm od to him. g * . . -OF by.2 registering officer subordinate to him in cases in
: - is wribten ' - wiiich, & appears to him the Jevy of such fees would be pro

B pamien by 2 tme trandlation. nd frue oY, (1% S L dgotive of injustice or bandship
fee will not be charged: - - whw e s ey e N
Ry - ;ufmmnﬁssmoﬁﬂma?‘se?ﬁ@%.

o e s or 88— fre o MWM&M‘””' -A#.e;?ls.ﬁan,';:smén&ﬁs and Warran? Fees

s e Ul st miahle | o -, XXL For-every copy of ithe Merm i : '
. e - person i physically  ULARE ¥ T e e e e to by Sant.
_jm) :gfh thie - pe , or i contined o Jail oo e, Seotions: 64,60 and 66 .....,. .. et 300

. Note. >N foe shall ‘b6, payabis i ‘impmt- & o i
e T O Ry e of a duplicatte .
Hocurmen pmmrbeﬁ for ‘registration. along.

or. duplicates of
with e ortginal.

oKL For the authentication: or atestation, of ‘@ ¢ -
een 150

SVELE, o i rakslation s sestion 9% i+ 2%
S, oty 3 ' . AL mjdt‘lmw}.ﬂﬂ jﬁfﬂhlen ‘B.:,
s fep undetr this Article is Dot Sub-Re-¥ .
Nmanfc ’}rﬁgtbm‘im Emglish: i presented Waaiigduby 3 b ;SO "ot ‘attonney s if’ ]
O et of, (e IAnguRge-end: 5 eceomPaniet B L1 . 1ud iy | S, DO OF ‘GHONOGY, I BRI -.vveerrerrrsrssenes
B opy o trus trapsiationof he domupest L power af iy, o0 of &
SR L O W S L PSR . T O @l ¢y, Of ‘gemeral ...l 300
XTX. Attendance et 2 privaibe TESIE : . RBRs. P : “

© L (1) For every, attendam

s ot L G, 7L EXUL. When under seetion 36 gl I
oy mivate resi: it : ‘ zion: 36, Tead with section 89; appli-
- St wgf‘%faﬁdgg ey BOAR Teee® T LRl :&i!ma cgeR% fssue and serve’ a sunmons mm 2l
. denice under SeC m'om;@m@e:’ at @ jail under " m“mess-&te& Be. 1/- end remuneration of the person sum-

(@ Epr erpeny AUEEEAEER PR T tssinns gwdmd- the rate from time ito time prescribed for the lowest
sections 1, 133 _am.a.‘Q_“ ..... _ R & !e_%lr: Qlivil Court having jurisdiction over the place from
] chive of th ' Whiich the summens ‘'or warrant ds issued, shall be levied frrom

) k ! 08 o _‘“., 5 .-'; e ? 3 X ¥ L
Note, 1.—One Bmgm.;;ﬁﬁ mﬁiﬁtﬁmﬁwd, pre the person et whose imstamice, or in wiose behalf, the application

e : 2 b " fimst shail be Re, 1/-

oumber of documents of W titled lbo exemption: fnoim 21 i b i e

vided . that & person, Who Is en ; to each such doct ats Article applies mutatis mutandis to summ and

ding the registration office, Was & Rty . ~warTents issusd under saction 75 of the Act. el
k y (e . 2 ; {

§ ¥ i ; 5 eral of R@gl"&mralt"ﬂw may, -

Note 2..—The Inspedtor eieer B ¥ him that the let

-

501

. “The. process | e i B -
e

{his Article in cases i : AR, ; : ; ; [ T -
e ioh fos would be productive of hardship . L ey Omebaif of the tegistration fee amd all e copying
P thendanics et b privabe vesidence 08T BT o wdeh s mesifpfaa_i t ‘v?g S‘wﬂ%m presentod for megistrati
Note 8.— For gvery aULLents fred Lo IECOTDATY B Regist = " poised and in . m-i‘h'? order of replistration has been

nurse o fmamastam_ﬁ %ﬁfﬁm e n. OF 0D 2 sl Passed end i respect of & dotument of which registration, s

inyg Officer to fald the LRMIER - 25 = s G S p

émgaoutrants “whio lare wﬁmﬁﬂhﬂﬁfﬂ&a pumber of docuel ' Nobe, —Any Fne evied by Ithe Iy . e

L De icliarge y of e EmDe e 2 i i B : ¥ Registrar under sedtion: 25

mha.m ma-a.wt B priveite residenoe . i ‘*‘ﬂfmﬁds ac_c“emy Jﬂd@g Sagmund 70 of the
i : Re'g fethredtion: - Slmilam] y fees levied for issuing
%%, For-the safe custody and return b AR, o 3 SRR ) i‘fm' mesting attendance and

= reistration and mot clai-. A
’ "Iinr;i‘;llt‘b??:?mm@d i:u;tﬁg?lg o cleim it (vide sub- - % have been eamed or digbursed:
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